by

O.A.Ne, Zlcﬂz}fzS

/f

Order dated 28,5,2004

The applicart, while werking as Senier Acceuntant
in the Office of Respendent Ne,2 was alletted Gevt.quarters
bear ing Ne,Type-I1II/402 in New A.G.Celeny en 20.4.19¢4, The

said alletment was, hewever, cancelled by erder dated

8.4.2003, Rule XVI(i) of the gquarters alletment rules rasads

as fellews :

" If an officer to whom a residence has been allotted

unauthorisedly sublets the residence or charges licence
fec from the sharer at a rate which the DAG(A) considers
excessive or crects any unauthorised structure in any
part of the residence or uses the residence or any portims
therecof for any purposes, othbr than that for which it

is meant, or tampers with the electric or water or
sanitary connections or commits any other breach of the
rules or the terms and conditions of the alldtment or
use or residence or premises or permits or suffers the
residence Or premises to be used for any purpose which
the DAG(A) considers to be improper or conducts himself ¢4
in a manner which in his opinion is prejudicial to the
maingainence of harmonious relations with his neighbours'™

The cancellatien erder dees net specifically mentien
the exact reasen e® which the cancellatien was erdered,
Simultaneesusly the applicant was alletted anether quartery
bearing Ne. C/13 in A.G.Celeny which was taken s=» p.SSeSSicnq

é)by the applicant vide Annexure-3A/6, While peinting sut

certain repairyrepl acement; te be undertasken te make the
heuse habitable.‘Ehe applicant is challenging the autherity
of the Estate Officer te cancel the glletment ef the guarters
which he was eccupying in new A.G.Celeny.

The learned counsel fer the Respesndents peinted sut
that the step was taken by the Estate Officer in pursuance
ef a mass-representatien made by mere than 200 efficials

residing in the new A.G.Celeny, against the applicant, In

censideratien of this, the Estate Officer felt that in the
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aptness of things, in erder te bring peace ané harmeny
kRat in the celeny that it weuld be ge®d frem all aneles
if the applicant is alletted anether accemmedatien by
cancelling the present ene and there being ne sther eptien
available befere him te set the matter rest fer all times
te ceme, he srdered accerdingly, whicﬁdis the sWject
matter of challenge in this O.A. y
Having heard the learned csunsel fer the partaes
and having perused the relevant materials available en
recerd, I am of the view that the erder passed by the
Estate Officer neither suffers frem infirmity ner can be
said te ke incensistent, because the actien taken by him
was enly te remeve the discententment and diserderliness
- caused by the applicant fer all times te ceme witheut
L:;: vfor IR Mp&t.mw./f'.
As regards the esbmissien ef the learned ceunsel fer
the applicant that rules ef natural justice ware net fellewed
I weuld like te sbserve that the issue being a é;;;ﬂ:ﬁ; ene,
Do ceon pemp  Gallsd foo and }m Gy Leae M.bv.hmo»v{— Asghk
Justiece, This—epart Had the applicant net keen alletted
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anether quarters in cancellatien ef the earlier sne, then
the matter weuld have been differemt. But in the instant
case his alletment ggainst a particular guarter has keen
cancelled and simultanesusly he has been alletted anether
accemmed atisen in an area/lecality ether than the fermer
wherefrasm qulzziggjhis manner and behavieu¥, mere thgan
200 officials had made a cemplaint against the applicant,
This being the facts end circumstancey ef the case and

having regard te the erder issued by the Lstate Off jcer



b 6 good o all P & e
4 was ,all—fer—the best, ke I de—net—£feel inclined that
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this—isr~a fit case where the Tribunal sheuld interfere.
A
In the circumstanrces, the O.A., is rejected being deveid

ef merit, Ne cests,
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